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1I.J6 lid. 
B~OLU'rION RE: CENT~E-STATE 

RELAnONSHfP-Contd. 
MR. CHAIRMAN: The House will 

now take up further discussion of the 
following Resolution moved by Shri-
mati Susreela Gopalan on the 1 st Ic'eb-
ruary, 1980: 

"This HoUSe is or opinion that a 
reappraisal of the existing Centre-
State relations with a view to give 
more financial powers and greater 
a utonomy tor the states in conso-
nance with the true concept of 
federalism is necessary and in this 
context calls uPOn the central gov-
ernment to immediately convene a 
conferenCe of Chief Ministers along 
with representatives of recognised 
political parties." 

Shri Lakkappa may continue' his 
speeCh. -SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): We have to conclude 
this and then take up the other reso-
lution also today. 

MR. CHAIRMAN: We have to stock 
to the time al1otteo. 

SHRI K. LAKKAPPA (Tumkur): 
The last speaker was referring to the 
speech of Shrimati Suseela Gopalan 
regarding Centre-State relationship. 
After 1907 the monolithic character of 
one government in the states as well 
'as in the centre was unfortunately no 
more and many regional parties came 
to power, including polltical parties 
who did not owe allegiance to the 
ConstitutIon or to the country; they 
came to power even in sensitive areas. 
The Centre-state relationship is only 
a garb. They want state autonomy. 
In Punjab Akali Dal took over the 
state government. They joined handS 
with Jyoti Bosu and Nambodiripad 
and they wanted to have a Chief 
Ministers' Conference on state auto-
nomy. There· were various conferences 
and v.arious proposals. Even though 
the Constitution nowhere says that it 
is a federal constitution they discussed . ' ~ts federal character. It is a Union 

of States, that is what our COl?4tttu .... 
tion saYS. The Centre-State relation, 
allocatiOn of financial resOurces to t.be 
states, sharing of taxes, etc. have beeft 
disc'.Jssed time and again. I am ask-
ing you a question. What is the cons-
piracy that has happened after 1967. 
Consistently and persistently the Chief 
Ministers have amalgamated the~

selves to make the centre weak and 
at the same time their idea was to 
sabotage the central government; 
they wanted to harm the unity, in-
tegrity and territorial jurisdiction ")f 
this country. That is the sum and sub-
stance of the conspiracy that was 
hatched under the garb of State auto. 
nomy. How many central Acts, such 
as prevention of corrupt practices, 
prevention of hoarders a11d black-
marketeers, were put into effect? 
Other parties art' functioning in West 
Bengal. How many hoarders, black-
marketeers, owners of monopoly 
houses been arrested and put be-
hind bars? Monoplay houses are 
more secure in West Bengal than 
in any other place. They are more se-
cure in Kerala than in any other 
place. When they had confronta-
tion with monopoly houses, Jyoti 
Bosu was thrown out. They have a 
{secret understanding; they held secret 
negotiations with monopoly houses. 
Now they are there in West Bengal 
and other places. Nat even one 
black marketeer or a monopolist has 
been caught. They are flourishing 
very well. Therefore, even the legis-
lation passed in the Centre has not 
been implemented. 

We have got a device and the 
scheme under the Constitution. Our 
elders were very responsible persons 
and the Article envisaged in the 
Constitution is very clear to deal 
with the Centre-State relation. 

A t times. the states do not dis-
charge their responsibility. For eX-
ample, atrocities on Harijans, &even-
tive Detention, etc. These have not 
been implemented in various states. 
Whenever there is a demand from the 
Centre they just skip over it end 
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eleep over the matter. Actually, they 
want to attack the centre when they 
are strong. 

Shri Morarji came to power when 
Janata Party Government came into 
hein". Morarji said there was no 
need of autonomy, the Centre became 
weak: and Shri Charan Sinah was 
installed. So, there was a sabotage 
inside and outside and ever.}'"W'here 
where it was possible. 

1 fail to understand the patriotism 
posed by the leftist parties like CPM. 
The Constitutional aspects are not 
being adhered to by shri Jyoti Bosu. 
It is they who I?l'otect all hoarders 
and blackmarketeers. We know what 
is happening. 

This issue is a very important issue. 
The constitutional aspect, the integrity 
and sovereignty of the country are 
more important. This should be con-
trolled by the Central Government as 
envisaged in the Conltitution. That 
does not mean that there should be 
loose federal character. If the Cen-
tre is not 8trong, it will endanger the 
integrity of the people endanger the 
integrity of the country. We are not 
going to play with the present ConaU .. 
tutional aspects and the Articles laid 
down in the Constitution. 1 will 
strongly plead with the Government 
that any kind of Resolution or any 
kind of such an action on any forum 
is to be viewed with ubnost care. We 
have to suspect the bon aft des of such 
political parties, as they have no res-
pect and regard tor the Constitution, 
country, integrity and honesty of the 
country. 

Once again, I would like to say 
that the Constitutional machinery can 
be used wherever there are such 
sabotages. I do not know why Gov-
ernment of India has not been imple-
menting those provisions. 

They a t"e demanding full power tor 
the State Government. I do not know 

whether they mean Defenee aDd 
every1bln,? When the Harijans were 
raped in Uttar Pradesh, what happen-
ed? What did the State do! The 
States, I presume, have ,ot ample 
powers in this recard. They skipped 
over everything. They slept over It. 
Should the Centre exercise powers 
under Articles 355 and 356 of the 
Constitution? 

So .tar as the allocation of the 
funds is concerned. The Finance Com-
mission ha,s been appointed by the 
Government of India from time to 
time. This has been done in consulta-
tion with the states. There is a proper 
machinery and procedure. That hoiS 
already been adopted. I do not know 
why my friends are asking fOr this 
kind of autonomy. Raj Mannar Report 
--every aspect of it has been referred 
to the A R.C. It went into its detaUs. 
It examined the whole issue. They 
have put everything very correctly 
and very strongly. Financial jurisdic-
tion of the Centre and states has 
been demarcated on sound economic 
principles. The seventh Finance Com-
mission has also observed that after 
full considera ti on we are 01 the view 
that the framework of the Centre-
State relations embodied in the Cons-
titution bas stood the test of time and 
has worked fairly and smoothly. The 
relationship between the Centre and 
the states was generally smooth until 
the general elections of 1967. This bas 
been engineered only after 1967. There 
Was a Setalvad Study Team appointed 
on this issue. It is not that the Gov-
ernment of India bas not examined it. 
The whole issue bas been reviewed 
and examined by an expert committee 
also. They are bringing this resolu .. 
tion in a very innocent manner. 1 dO 
not think Mr. Dandavate will play illto 
their hands. The Setalvad Study Team 
appointed by the Administrative ae-
forms Commission also came to the 
conclusion that so perceptibly did the 
Constitution avoid rigidities that if 
CQuid work successfully irrespective 
of who holds power, provided those 
working it mean it to work. 
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The recommendaUons of the Admi-
nistrative Reform Committee on 
Centre-State relation. were examined 
in 1975 by the then Government in 
the light of the circumstances behind 
the constitutional edifice providing for 
a federation with a streng Centre. 
This is very important. Their idea is 
to make the Centre weak, so tast they 
can play here, setting one a8ainst the 
.other. What is happening in l'egard 
to tbe law and order situation in the 
nortb-eastern region, Manipur, Tri-
pura, West Bengal, Assam and in 
Kerala in the south? You haVe all 
ganged up. Who are your partners? 
"Regional political parties and AkaU 
Dal. (InterTuptions). 

AN HON. MEMBER: What about 
Andhra and Kamataka? 

SHRl K'. LAKKAPPA: Andhra is 
absolutely all right. (Interruptions). 
Karnataka is all right. There is ,very 
pE'rfect administration there. You can-
not do anything in Kamataka. You" 
cannot enter there, rest assured. As 
I was saying, the recommendations of 
the AdminIstrative Reforms Com-
mittee on Centre-state relations were 
examined in 1975 by the then Govern-
ment of the light of the circumstances 
behind the constitutional edifice pro-
viding for a federation with a strong 
Centre, the views and reactions of the 
State Governments and the Rajaman-
ner Committe report, and the then 
Government agreed with the general 
approach of the Administrative Re-
forms Commission. 

In December 1977 the Government 
of West Bengai came out with a me-
morandum on Centre-State relations 
envisaging greater autonomy for 
States. The suggestions made by them 
were in content no different from 
tbose of the Government of Tamil 
Nadu on the basis of the \R,ajamannar 
Committee report. The Government 
of India in 1975 and again in 1978 had 
taken the view that existing constitu-
tional proVisions governing Centre-
State relations were sound and did not 
need any change, It is proposed to 

take the same view even tlgw. na.e .. 
are important matters.. Where 1. it 
that the financial allocations "'Ie not 
been on a sound footing? The pro-
visions of the Constitution coneern:ina 
financial relations between the Centre 
and the States have been desilned 
with great care and eircumspectlon .. 
They have stood the test of time and 
nave enough flexibility for reconciling 
such conflicts of interests as may arise 
fom time to time' between the Union 
and the constituent units. The finan-
cial jurisdiction of the Centre and the 
States have been demarcated on sound 
economic principles. 1 f there are any 
oonflicts regarcIlng financial alloca-
tions, ample opportunity is being given 
when the Finance Commission Visits 
almost all the States and evidence also 
is being recorded. Their resources are 
taken in to consideroton. The back-
wardness "of the state and the natural 
and geographical features of the 
States are also taken into considera-
tion while allocating finance from the 
Centre to the States. This has been 
done on a sound footing. If there are 
any disputes, the states are not pre-
vented even under the Constitution 
from asking the Centre. If it is mere-
ly allocation of financial assistance to 
the states and there YOU are asking 
fOr a certain autonomy, I can under-
stand. It is not the question of asking 
financial autonomy but they want to 
sabotage, destroy and bring dis-inte-
grity of this country. Or it may be 
due to some conspiracy-either ir.ter-
national conpiracy or state conspiracy. 
But my friE;tnds must also know that 
they should not play in the hands of 
these people who are anti-national and 
are asking these things. - .. Another point I would like to make 
is that for all purposes, there is a Na-
tional Development Council. Definite-
ly, the Centre should always intervene 
where there is sabotage against the 
Constitution, against tbe integrity of 
this country and against the very edl-
'!Fe of the constitutional machinery 
either by civil disobedience or by sa-
botage. This had happened in tbis 
country when certain poUtical 'parties 
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enlilleered this sort of t.bint. That is 
wl.lY, ~ functions and powers of the 
Centre should not only be enhanced 
but they should also take care that 
such situations do not arise. If the 
State Governments are not bebaving 
properly, not responsive to the Centre 
and not doing anY work Or anythinJr or 
any legislation for ameliorating the 
socio-economic conditions of the weak-
er section of the society, the Centre 
must have the powers to take action 
against them. If there is any violence 
and under the garb of violence, they 
want to work against the authority of 
the Centre the Centre should have 
enough po~ers to tak~ action. These 
are certain safeguards which have 
been provided in the Consti tu tion. But 
that does not mean that we want to 
hand over all the powers to the States. 
The Rajamannar Committee has sug-
gested that except minting of money, 
communications and defence, all other 
powers should be given to all the 
States. But the question is: whether 
there should be a Constitution and a 
Centre. I know the bon. Member's in-
terest and the interest of the Party to 
Which she belongs. I know that under 
the ·guise of this Resolution, they want 
to sabotage the Centre. There is ample 
evidenCe for that. They are not in-
terested in allocation of financial re-
sources for upliftment of the poor peo-
ple but they are interested in the up-
liftment of their political parties. ThiS 
is a political conspiracy hatched throug 
through this agency. I do not know 
how they are hand in glove with these 
Parties. 

Even in accordance with the desire 
of the National Development Council, 
expressed in its Resolution, the then 
Prime Minister, in his capacity as 
Chairman of the Council. appointed ~ 
Committee to review the fiscal ar-
rangements between the state and 
the Centre. That shows that they 
were in league even then. When Mr. 
Morarji Desai did not yield, what did 
the), do? They sabotaged that political 
party itself. They wanted to instal 

Sbri Charan Singh 8S Prime Minister 
so that they could ;play their g:1m.e .. 
The National Development Council in 
its meeting on 24th and 25th February, 
1979 did not recommend any major 
change in the fiscal arrangements bet-
ween the Centre and the States ... 
Afterwards, they started internal 
equables and sabotaged the Party with 
Which they had relations. They wan t-
ed to instal Mr. Charan Singh. I want 
that this ResolutiOn should be opposed 
both in letter and in spirit. I want the 
Government of India to take care ot 
the situation. If there are any poli ti-
cal moves under the garb of bringing 
such a ResolutiOn to sabotage or muti-
late the Constitution or to bring threat 
to the integrity and security of the 
country, they should be opposed tooth 
and nail. 

SHRI CHANDRAJIT Y ADA V 
(Azamgarh): Sir, 1 stanel to support 
the Resolution moved by the hon. 
Member, Shrimati Suseela Gopalan, 
because in today's context it assumes 
special significance and we should 
give special attention to Centre-State 
relationship. 

The hon. Member who spoke before 
me was saying that this is a political-
ly-motivated Resolution, because the 
Finance Commission goes in to all as-
pects of the financial resources of the 
States and makes proviSion for them. 
FOr his benefit, I am quoting a well-
known consti tu tional jurist, Shri M. E. 
Pillai, who, while dealing with Centre-
state financial relations, says in his 
book: 

"As it IS, the states, in view of 
their limited resOUrces, tend to look 
to the Centre for financial aid for , 
most, if not all, of their develop-
mental projects. Naturally, they will 
have to follow the lead of the Union 
and often submit to its dictates." 

He says further: 

"During the last 30 years, the pat-
tern of Indian economy has under-
gone considerable change. The States 
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todU' feel that if they have to pur-
sue their developmental objectives 
satisfactorUy they shQuld nave 
.reater ft.na~cial resources, and this 
is possible only if either the Centre 
gi ves them a larger share of the 
CentTal revenues or allow them to 
have more taxatiOn powers, if neces-
sary through constitutional anlend-
ments." 

He concludes by saying that it is very 
important to remember that the rela-
tionship between the Central and 
State Governments is not a static mat-
ter. From time to time, either the 
Parliament or the Central Government 
in discussion with the Chief Ministers 
should review the financial relation-
ship. He concludes by saying: 

"The financial relations between 
the Union and the states, especially 
in a developing economy, cannot re-
main static for long. Adjustments 
will have to be made in the light of 
the changing pattern of the economy 
LegislatiVe enactments and taxation 
cannot be made for all time to come. 
After all, the relationship between 
the Central Government and the 
States in a federal system is a dyna-
mic one, and the problems arising 
out of this relationship cannot be 
solved once for all, no more than the 
problem of life itself." 

He says that if necessary an amend-
ment'in the Constitution should be 
made to have a second look. I am 
reading from the third edition, the 
latest, of India's Constitution by Shri 
M. E. Pillai. 

When this Resolution asks for great-
er financial powers to the states, I think 
it is a very genuine point which has 
been made in this Resolution, which 
ultimately says that the Central Gov-
ernment should take the lead and 1n-

16 m. 
vite the Chief Ministers and represen-
tatives of recognised political parties 
to discuss the Centre-state relation-
ship. the powers which should vest 
with the Centre and with the states. 

In our Constitution we have the 
federal structure and it is perhaps. 
one of the very few constitutions. 
the world where the Constitutlon~1c.
ers have gone ver,y Dluch into tbe de-
tail, done a good work by specifying 
the subjects which will come in the 
Central List, the State List and. the 
Concurrent List. So, they have also 
enumerated 'Very specifically the-
financial powers of the State and 
also of the Central Government. But 
now I think the time has come that 
we haVe to keep in view the other 
developmental activities of the states 
and also the local needs of the 
people arising every day. We had a 
10~hour discussion in tftlis House 
about the very alarming POOr condi-
tions of Scheduled Castes and Sche_ 
duled Tribes. We know that in this 
country aLmost 50 per cent of our 
population still lives below the pov-
erty line, but most of their day-to.. 
day activities are to be dealt with by 
the State Governments. It is for the 
State Governments to see that cot-
tage industries are established, that 
the unemployed people are given 
some kind of employment. It is the-
State Governments which have taken 
initiative in this regard. The Cent-
ral Government is still sleeping over 
the most burning question of unem-
ployment. Some of the state Govern-
ments have taken the initiative and 
they are trying to give some kind of 
unemployment allowance. Though 
it is not sufficient, yet they have 
taken the initiative, but because of 
the lack of financial resources they 
are not able to do that. It is the 
Central Government which has fail-
ed to do that and the State Govern-
ments realised their responsibilities 
in thls direction. I think the Cen-
tral Government should help them 
so far as the resources portion is-
concerned. 

Sir, I think that the time has come 
that on this very sensitive issue the 
Government of India should deal 
with the State Governments with full 
care. They should not make it a 
political issue, but the tendency for 
the last :few months is evident from 
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-the fact that very important Central 
Min1stere have made most prov0i:8-
tive statements threatening the state 
-Governments that they should fall in 
line with the Central Government's 
thinking, they should obey the Cent .. 

oral Government's directives. Other-
-wise they wi! face dissolution. It is 
1l very serious matter that not less 
-than nine State Assemblies had been 
dissolved at one stroke. What were 
the reasons? What was the provoca-
tion? The provocation was simple. 

-It was only politically motivated. In 
this country, if we want to strengthen 
parliam-entary democracy, if we want 
-to smoothen the relationship between 
the Centre and the States, then poli-
--tics should play second fiddle. If poll-
-tics is made the basis of the Centre-
State relationshp, then I am sorry 

-to say that not only our structure 
will not function smoothly, but even 
the parliamentary democracy will be 
in danger. 

Sir, two Cabinet Ministers ,one of 
Kerala and another in Bengal made 
statements. In Bengal one Central 
Minister stated in Kerala that the 
West Bengal Government should be-
have, otherwiSe they will be thrown 
into the Bay of Bengal. Another 
Minister stated in Kerala that the 
Kerala State should fall in line and 
they should obey the directive of the 
Central Government; otherwise, they 
will have to go. Sir, what is ... .he 
directive? Even on this question of 
directive, two eminent Judges of the 
Supreme Court have expressed their 
views and while expressing their 
siews, they said: 

"The directive of the Government 
of India is not binding on the 
State Governments. It is only a 
suggestion or advice only. It was 
always open for the Home Minister 
(If the Government 0'£ India to give 
advice or suggestion to the Chief 
Minister pf State, but it is fOr ~he 
~hief Minister to accept that sug-
gestion or not". 

This 11 the view of the two emillent 
Judges, Justice Bhaaawati aDd Jus.. 
tice Gupta, on the 4directive' of the 
Central Government. But here, the 
Ministers of the Central Government 
go aU out and Bay that tfieee direec-
tives have to be obeyed, otherwise 
the State Governments have to go. I 
would like to say at this stage that 
this is a situation of political con-
frontation The Central Government 
must desist from creating a situation 
of political confrontation. Other-
wise, if the duly· elected popu-
lar State Governments in this coun~ 
try are threatened like this, then the 
Central Government will invite a 
powerful mass agitation against their 
dicta torial approach Nobody is go .. 
ing to take it lying down. 

In the case of Raj asthan. vs the 
Union it has been hela that the ver-
dict of the people in the Lok Sabha 
election does not mean that it is a 
verdict for the State Assembly They 
have also said that SO long as a 
State Government enjoys majority 
sllPport in the Assembly, the Assem-
bly should not be dissolved In spite 
of all this, the Government of India 
has taken shelter under a technu:al 
interpretation of the Constitution and 
has gone all out. 

In the last Lok Sabha elections, the 
ruling party got only 35 per cent of 
the votes polled in U.P. Sixtyfive 
per cet went against the Congress-I. 
How did the State Government func-
tioning there lose the confidence of 
the people? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF· 
FAIRS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI p. VENKATASUBBAIAH): 
What were the reasons given by 
Mr. Charan Singh? .. 

SHRI CHANDRAJIT Y ADAV: If 
a wrong thing was done, it is not for 
you 'to re'Peat it. According to me, 
it was wrong on the part of the 
Janata Government to have dissolv-
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eel the State Aaaembliel. It is equal-
ly wroac 011 the part of Cbnaress-I. 
Tb1a 1088 ... iut democratic prinel ... 
pl... We are Dot here only for the 
parties. We stand for democratic 
values and certain principles. Those 
values and principles are greater 
than any political part)r. 

In Bihar they got only 36 per cent 
of the votes. Sixtyfour per cent 
went against them. Getting nearly 
one-third SUpport only of the votes 
polled ,the ruling party thought it 
fit to dissolve the state Assembly. 
In Haryana they got only; 29 per cent 
of the votes polled, but they did not 
dissolve it because they managed 
wholesale defection there. It is not 
a question of one party or the other. 
We should do everything possible to 
strengthen parliamentary democracy 
and the proper functioning of the 
Central Government vis-a ... v1s the 
States. 

SHRr P. VENKATASUBBAIAH: 
We have not emulated t,he example 
of Mr. Charan Singh. We have got 
valid reasons which I will tell you 
in the course of my speech. 

SHRI CHANDRAJIT YADAV: It 
you go through the Supreme Cour.t's 
-opinion you will find that the Judges 
have said that the Lok Sabha elec-
tion has nothing to do with the As-
sembly Elections, but in view o'l the 
fact that the ruling party lost almost 
all the seats, it was for the President 
or the Central Government to take a 
view. The Janata Party had at least 
'SOme execuSe that in U.P. the Cong-
ress lost all the 85 seats, in Bihar all 
the 54 seats. as alao in Punjab and 
Haryana, but what was the position 
in the recent election? The ruling 
party did not win at least 85 seats in 
U.P., and 22 in Bihar. Even then 
you have resorted to the same thing. 
Therefore, it is a most undemocratic 
and unconstitutional act to have dis-
solved the Assemblies, 

Today the Central Government is 
trying to treat the State Govem-

menta as municipalities, Be their 8111>-
ordinates. That was not the idea ot 
the Constitution-makers. Dr. Aa .. 
bedkar, while speaking in the eo.a.. 
tltuent As6embly on the Centre. 
State relations, said: 

"As to the relations between the 
Centre and the States it is neces-
sary to bear in mind the funda. 
mental principle on which it reste.. 
The basic principle of federali~ is 
that the legislative and executive 
authority is partitioned between 
the Centre and the States not by 
any law to be made by the Centre 
but by the Constitution ltelt This 
is what the Constitution does: The 
States are in no way dependent up-
on the Centre for their legislative 
Or executive authority. The States 
and the Centre are co-equal in this 
matter." 

Is this Government treating the Cen-
tre-States relations in this light? The 
Central Government~ as I said ear. 
lier, is trying to treat the States as 
subordinates, as their muniCipalities 
and it is trying to threaten, if they 
do not tall in their line of political 
thinking. Therefore, I will say .that 
this is a situation where if We do not 
deal with the question of I Centre-
State relations with very great care, 
then the qustion ot confrontation will 
come automatically and it will create 
a grave danger to the proper func-
tioning of the federal structure in 
Our country. The fact remains that 
I have serious doubt in my mind and 
I am rather convinced that tne 
Central Government and the ruling 
party is not functioning as a federal 
Government but as a unitary tYPe of 
Government. The tendencies are to 
become totally an authoritarian Gov-
ernment, a dictatorial Government and 
other political parties which do not 
fall in their line ot political thinking 
are being threatened. If the hone 
member has placed this resolution 
before the House, you say that it i. 
with a motive to sabotage the Con. 
titution, to break the constitution at 
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. t system tn this country. The hone 
lady .member belongs to a party 
'Whic~ has been popularly elected in 
West :Bengal and if she comes for-
ward with an honest view that from 
their experience they feel that their 
financial resources are not enough 
to implement their socio-economic 
programmes, which are more radical, 
which go to serve the interests of 
the people much farther, if they say 
that their const!'aint i"31 lack of certain 
resources, why do you try to impute 
motives to such resolutions? I thipk 
We must live with the facts in this 
country. May be, today, you are in 
a position to say, perhaps, that the 
people have given you their support. 
I agree, you have got the support of 
the people, but you should not also 
forget that yOu got the supprt of the 
people in 1971 also, you got their 
overwhelming support, you got ex-
actly the same number of seats you 
got this time, about 350 seats in the 
Lok Sabha, att inspite of tha~ over-
whelming support of the people, in-
spite of the two-thirds majority in 
the Lok Sabha, inspite of the adc1ed 
glory of the !prime Minister, after 
the victory in Bangladesh War, you 
could not rule this country with nor .. 
mal laws, you had to impose Emer-
gency. What was the reason for the 
imposition of Emergency? Young 
people in Gujarat rose in revolt 
~gainst the rising prices, corruption 
1Il the administration, against mount-
ing unemployment and that move-
ment spread over the country and the 
Government had to resort to Emergency 
measures. Now the people of this 
country in their own wisdom, out of 
their own political maturity, because 
they were disillusioned, had changed 
the Gov'~rnment and therefore do not 
think that you are there 'f~r ever. 
We should all contribute to the streng-
thening of the system, political de-
mocracy, parliamentary democracy, the 
federal structure, certain values and 
principles. They would be strengthen-
ed and tbis would go a long way to 
strengthen the future 01 this country. 

I will aay that the Central G6vetn-
meni i~ totlay ruling all over the 
country. Nine sta~e AssembUes ba". 
been disSOlved and all the pow ... 
are in the hands of the Central Gov-
ernment. But the Central Govern .. 
ment should not ~e encouraged to 
follow dictatorial tendencies. 

Therefore, on this resolution which 
suggests that there are certain much 
inore serious problems, socio-conomic 
problems before our country, let 
there b~ a fresh thinking. Let there 
~e a second thought on many of 
theSe issues, what should be the re-
lationship between the Centre and 
the States; how much autonomy 
should be given; whether all the Lists 
which we have put in our Constitu· 
tion, the Union List, the State List 
and that Concurrent List, need any re-
vision and, if tbese Lists need anY re-
vision may be, a consenSus emerges 
out of the Conterence--the Lists can 
be revised; whether the financial de-
volutions between the Centre and the 
State needs any change whether the 
distribution of Central taxes between 
the Centre and the State needs any 
change and all these things. 
It may be your party Govern-
ment, it may be the C.P.M. party 
Govern:ment Or any other party Gov-
ernment. After all, out of 23 States, 
!he CPM party Government is only 
111 one state. It is not a question of 
one party Government or the other 
party Government. It is a questlon 
of better functioning and smooth 
functioning of the state Governments 
so that our people's interest is served 
better, so that the developmental acti ... 
vities do not suffer because of the 
lack of funds at the disposal of the 
state Governments, so that the State 
Governments have not to come all 
the time to the Central Government 
with a begging bowl in their hands 
saying, "Please help us. Otherwise, 
all our projects, all our developmen-
tal schemes will suffer." 

In view of all this, I would say 
that this resolution needs really a 
serious consideration and, I hope, the 
Treasury Benches and the ruling 
~arty will not make it an issue of poli-
tIcs but will rather consider holding ()t 
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a Conference at a time acreed to by 
.all the State Governments, all the 
Chief Ministers and alao, becaause it 
is a wider issue, leader. of all recog-
nised political partites, their repre-
sentatives, should be invited to that 
Conference so that there may be a 
serious review of the functioning of 
oUr federal structure, our CentFe-
State relationship during the last 33 
years and, if necessary, we should 
agree to make necessary changes in 
order that the federal structuI'tC of 
Our Constitution gets strengthened 
and OUr parliamentary democracy 
also gets strengthened. 

With these words, I must express 
my thanks to you, Sir, that you have 
given me ample opportunity to ex-
press my views on the resolution be-
for the House. 

·SHRI ERA MOHAN (Coimba-
tore): On behalf of my party the 
Dravida Munnetra Kazhagam I rise 
to exprec;s my views on the Rtesolu-
tion of Shrimati Susheela Gopalan 
demanding more powers fOr the 
States. 

16.18 hrs. 

ISHRI CHARANJl'f Y ADAV in the Cl1air] 

At the very outset I would like to 
say in unequivocal terms that the 
question of giving more powers to 
the States is just not an issue of any 
political party. Whether it is DMK, 
or the Communist Party or the Cong-
ress Party or for that matter the 
3 anata Party or the Lok Dal that is 
demanding more powers fa rthe sta. 
tes, I would boldly say that this is 
not an issue of that political party 
alone. When Pandit ..Tawaharlal 
Nehru, who was known as the De-
fender pf Democracy, was the Prime 
Minister of our nation, the pioneer-
ing call for more powers to the States 
was given by no less a perSOn than 
Dr. B. C. Roy, who was the Chief 

Minister of West Bengal Arignar 

Anna in my State, followed bY Dr. 
Kalaignar Karunanidhi whQ became 
the Chief Minister of Tamil Nadu. 
raised the demand for powers f;p the 
States. The former Chief Ministers 
0'1 Punjab, late Sardar GurnJ.m Si.n~ 
and Shri Prakash Singh Badal, stres_ 
sed that the states should be given 
more powers. Sheikh Abdullah~ the 
Chief Minister of Jammu and Kash-
mir, appreciated the need for giving 
more powers to the States. The for· 
reer Chief Minister of Karnataka and 
presently the Petroleum and Chemi-
cals Minister, Shri Veerendra PaUl, 
was in favour of the States getting 
more poweTs. We cannot afford to 
brush aside the views of such politi-
cal stalwarts regarding this matter. 

The DMK want~ that the States 
should get powers. It is not lust 
for the pleasure of exercising su~h 

powers, but for doing maximum JOor" 
by· the exercise of such pcwers, the 
DMK insists on this matter. India is a 
classlc example for the concept of un.ity 
in diversity. The varying cultural 
hues and geographical contours em-
phasise the neea for delegating more 
powers to the States. It is in fact 
geographical compulsion. We do not 
want to (lebilitate the Centre by d~ 
man ding delegatIon of powers to the 
States. The Centre should be strong 
enough to administer effectively the 
affairs relationg to Army, Foreign 
Trade, Foreign Relations and such 
other activities of national import-
ance. By concentrating on minor 
issues it should not happen that the 
big national issues are allowed to 
sbp through the hand like an eel. 
I would give you a sman example to 
illustrate the point of view. 

On the north of a National High-
way there is plenty of water and on 
the South there is arid zone. If the 
State Government want to have a 

*The orignia1 speech was delivered in Tamil. 
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culvert of 2 ft. wide across the na .. 
tional hi'ghway just to let water to 
the arid zone, the Centre's ,Rermia-
sion is to be sought. In between there 
is the 30 ft. wide national highway 
within the jurisdiction of the State. 
And yet the State Government can-
not do this on its own. I am sure 
that this House will agree that con-
centration of all powers in the hands 
of. the Centre results in inordinate 

delay and unnecessary expendI-
ture. 

Realising the futility of never end-
ing debates On centre-State Nla .. 
tions, the DMK Government in Tamil 
Nadu constituted Rajamannar Com-
mittee to deliberate and decide these 
issues. Rajamannar, the Chairman, 
Shri Chandra Reddy, the member and 
Shri A. R. Mudaliar another mem-
ber, did not belong to any political 
party. Two of them were eminent 
jurists and the other a constitution-
al expert. These three experienced 
experts studiod dIfferent constitu-
tions of several ccuntnes, held 
deliberations in depth about what 
powers are (.'onCtcntrated in the 
hands of Central Government and 
what powers the Centre can give 
away to the States without getting 
weakened and - after two years of 
hand 'work this Committee sub-
mitted a Report to the State Govern_ 
ment. ThIs Rajamannar Report was 
debated again in the Legislative 
Assembly of Tamil Nadu and then 
the 'Sfate Government forwarded it 
to the Central Government. This 
'Report has elaborately dealt with all 
the issues involved in this. The Ad-
ministrative Reforms Commission 
constituted by the Central Govern-
ment has also presented a Report 
on the Centre-State relations and 
the necessity for delegating more 
powers to thta States. 

In this background, one cannot say 
that the demand fOr State autonomy 
is sine quo non with secession. When 
D.M.K. was pleading for State autono-
my, some political parties-I do not 

want to name them here-sptead the 
calumny that the DM.K. in the IUise 
of State automomy is demanding seces-
sion and if more powers are given tG 
the States, then Tamil Nadu would 
cede from the Indian Union. No doubt 
we are a regional party. We did not 
demand more powers only for Tamil 
Nadu. We wanted more powers for all 
the States in the Federation of India .. 
whether the States are ruled by the 
Communist Party or by the Janata 
Party or by the Congress Party. Those 
accused us of this kind of anti-national 
stance did not understand our de-
mand properly. When the Chinese 
aggression took place in 1962, when 
nation's sovereignty was E:fldangered,. 
the D.M.K., which was earlier com-
mitted to the propagation of 'Dravida 
Nadu for Dravidiansh unconditionally 
gave up this demand in the interest of 
integrity Of the country. We realised 
that national unity is far more sup-
rtlll1e than demandIng ce~sion from the 
mainstream. I would assert that the 
D.M.K. is not by any stretch of imagi-
nation demanding secession if it de-
mands State autOllomy. Can we say 
that Shri B. C. Roy who demanded 
more powers for the States was a se-
cessionist? Can we say that other 
eminent people who advocated decen-
tralisation of powers are also seces-
sionists? During BangIa Desh libera-
tion War, Our then Chief Minister Dr. 
Kalaingnar Karunanidhi collected 
Rs. 6.5 crores from the people of Ta-
mil Nadu-the highest amount in the 
country-and presented it to our 
Prime Minister Shrimati Indira 
Gandhi. The demand for powers to 
the States is based on the philosophy 
of a strong Government at the Centre 
with autonomous States working in a 
Federation. 

I would refer to Article 263 ()t the 
Constitution of India. 

If at any time it appears to the 
President that the pubUc interest 
would be served by the establish-
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( 
ment of a Council charged with the 
duty of: 

(a) inquiring into and advising 
upon disputes which may have 
risen between States; 

(b) investigating and discuss-
ing subjects in which somE:' or all 
Of the States, or the Union and 
one or more of the States, have a 
common interest; or 

(c) making recommendations 
'upon any such subject and in 
particular recommendations 

for the better coordination of poli-
cy and action with respect to that 
subj~ct. 

it shall be lawful for the President 
by order to establish such a Coun-
cil, and to define the nature of I.he 
duties to be performed by it and 
its organisation and procedure. 

Even aft~r 33 years of Independence, 
this constItutional provision bas not 
been translated into a reality. We 
have the National Development Coun-
cil to deliberate and formulate the 
Flve Year Plans. Wf; have the Fin-
ance Commission constituted every 
five years to decide about the sharing 
of national resources between the 
Centre- and the States. The Adminis-
trative Reforms Commission's Report 
says that if necessary there should be 
a nationwide debate about the delega-

~ ... 
tion of powers to the states and then 

..s. decision should be taken. It is very 
necessary to constitute first this Inter-
State Council as adumbrated in our 
Constitution. 

Some assumptions were aired during 
this discussion that if more powers 
are given to the States, they may start 
misusing them. It was apprehended 
that the States even with the present 
powers are sometimes behaving erra-
tically. Who wQuld be there to exer-
cise supervision over the States clothed 
*ith more powers? What kind of 
authority can be set up to take to task 
the States which go of! the rails? 
These were the DOsers raised. during 
this discussion. I feel that we seem 

to underestimate the capacity of our 
people. If for a split-secon4 oo,e scans.. 
the political transformations that have 
taken place during the past three/ 
f~ur years, he will immediately appre--
~lat.e the people's vivacity and vitality 
III Judging the POlitical proclivities ot 
those i~ power. If 8 State goes wron8, 
they WIll never hesitate even for 
half-a-second to throw out the Gov-
ernment in the dust-bin of history. 
The recent elections are the ;lassic 
example of the people's capacity. It is-
presumptuous to say that the States 
will misuse such powers. We cannot 
afford to surrender a philosophy of 
pragmatIc POlitical action to unwar-
ranted presumptions. It is an lJlIlmi-
nent necE:ssity to constitute a high ... 
level Committee comprising of consti .. 
t~tio~al experts to go into this ques-
tIon In great detail and come to cer-
taw definite conclusions about delega-
tion of powers to thE: States. This 
HOuse beIng the sovereign relJresenta .. 

tive body of the peoplp of our coun-
try should direct the Government tOt 
implemE:nt Article 263 of the Coustitu-
tion by setting up the Inter-State-
Council So that we are not boggecf 
down in endless debates. 

With these words I conclude my 
speech, thanking you for the op~ortu
nIty gIVen to me for partIcipating in, 
this debate. 

SHRI SHIVRAJ V. PATIL (Latur)!. 
The Resolution speaks about the true' 
concept of federalism, more financial' 
powers and more autooomy mad~ 
available to the States. 

I fail to understand what is meant 
by the true concept Of federalism. 
How will We define the federalism?" 
Where is it available in the world?" 
America caBs itself a Federal Govern-
ment and the Soviet Union also calls 
itself a Federal Government. lQi' 
Canada there is federalism. In 
India also, in peaCe time, We had a 
federal structure But, In wartime, rut 
in emergency, we didnot have a 
federal structure. But our structure 1 .. 
unitary. So, Sir, what is the true cort-
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cept of federalism? Can we call what 
we find in America as a true federal-
ism? Can we call what we find in the 

-SOviet Union as true federalism? Or, 
can we call what we find in Canada as 
true federalism? Can we call the 
'structure that we find in our country 
as a federal structure? That is the 

-question before us. 

The concept of f~deralism cannot be 
the same everywhere and in all parts 
of the world. We may have one kind 
of federalism in Our country; the other 
cou.ntries may have a diff~rent kind of 
federalism. America came into exis-
tence in order to see that the States 
that were existing therE; came together 
and then Government was formed. 

Same thing is done in the Soviet 
Union also. But, our country h~s a 
different history. In the olden days, 
our country was divided into States. 
But, with thE: advent of the British 
Regime, in OUr country, major parts of 
our country were united under the 
British Regime and, when they left 
this country, the major part of our 
country was handed over to the Gov-
ernment that was forme:d after lInde-
pendence, Of course, there were 
Princely States which joined our 
Union afterwards. But, then there was 
a major part of our country which 
was under one regime. The states 

which were in existence before re .. 
organisation spoke different langu-
agE:s. Their structures of course were 
the same. But, culturally, they were 
not in the same nature; they were 
different. Afterwards, they reorganis-
ed our country SrIld this system came-
into existence. 

Today, in our country, if you want 
to change the structure that is avail-
able here and give more financial 
powers or autonomy to the States it 
will not be possible for us to do that 
unlf:ss We amend our Constitution on 
a very very large scale; unless we 

·-change the provisions in our Constitu_ 
tion on a very large scale or greater 

-scale, it will not be possible. 

In the United States of America, the 
Executive continues for four years if 
elected as a whole by the people 
liv~g in the country. Apd that can ~ 
run the Government tor ... period of 
four YE:ars continuously without any 
disturbance. 

In the Soviet Union, the Presidium 
consists of the Chairman coming from 
a different State. That provides a co-
hesive force. But, have We got the 
government Of this naturE: in our 
country without the representation of 
the Chief Ministers in the Executive 
here? It will not be possible for us to 
formulate policies for tht States, th~ 
Centre and other parts of the coun-' 
try. So, what is necessary is to un_ 
derstand that we are following a 
structure which is available in Cana-
da and We are following a structure 
which is suitable to our country. I am 
not gOing to say that this Constitu~ 

tion does not require any amendment. 
But, the question is: whether we are 
prepared to amend our CO!l1stitution in 
this fashion? An attempt was made to 
8l'l\..end the Constitution and then we 
know what happened. WE: know that 
all the good revisions that we tried to 
introdUCe in the COoflstituti9n were not 
accepted by the people. In our Con-
stitutiOn we have the FundamE:ntal 
Rights which help those who have 
something to live upon, something to 
eat, some house, some education atlU 
such other things; but our Constitu-
tioo does not provide Fundamental • 
Rights which can help a man to exist 

at all, right of shelter, right to edu-
cation, and such other thin~s; but no-
body is thinkin~ of chan~ing that pro-
vision of this Constitution. But when 
an attempt was made to make that 
constitution more effective, and to see 
that the Government under that con ... 
stitution, helps the people, a big hue 
and cry was raised ag9inst that. Each 
Of the ameondments Of the Constitution 
can be considered. We can show t'(1 

YOU that in the Constitution Of other 
countries the samp' kind of provisions 
are available but that does not become 
acceptable in our country. Why? So, 
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the question is; whether we would be 
able to amend. the Co_itution in 
such a ..fashion as to give more financial 

powers and more autonomy to the 
States as well as to have a ditferet\t 
structure in our country. I think it 
will not be acceptable to IIl#lny of us 
in this House and outside also. You 
say 'more financial powers'. But 
what kind of mor e financial powers? 
Financial powers are already avail-
able to the States and the question is 
this, namely, whether all those powers 
are being used by the States to raise 
their finance? No. I am sorry to Say 
this: A! 1 the S ta tes are not using those 
financial powers, which are already 
available to them to enrich their ex-
chequ~r. This is t.le position here. 
Now \,;hat do they want? Do th€;y 
want more powers to tax people in 
the field which ie; available to the 
Union'? That is the question. If I 
understand them correctly, that is 
what i~ expncted. Now, if they want 
mor~ power to tax and if that power 
l~ giv,~n to the States, what will hap-
pel) to the subjects which are to be 
looked after only by the Central Gov-
ernmeZlt? That is the question. We 
have got DE:fence; We have got the 
Railwa~ps. We have other subjects 
which are to be looked after by the 
Union r"Jf India. Now if We give more 
power" to the State, what is going to 
happpo to OUr DefE:\1ce? Will it not bl' 
jeopar'H~pd? What is going to happen 
to ou!." Railways? It is not a question of 

fundR pxistinq and we are not giving 
the "'1nd~ to Stat€"s. It is not so. ThE: 
funds are not available at al1. What-
ever funds are available are already 
being' distributed between the State<; 
and the Ce:ntt'e. And one more objec-
tion to the proposal is this, namely, if 
you gl ~te more financial powers to the 
Statec:. will it not make the weaker 
State ~u.ffer? Is it not so? My State-
Maharashtra • State--contributes quite 
on a largE:- scale revenue by way of 

\ 
income-tax etc. to the Union Exche-
quer. Probably West BengQl also does 

that. If that stfte want. that they 

should be liven what is contributed 
by them to the Centre, what will-hap-
pen to th& weaker States? Now, bV 
giving more financial powers to tbe 
States, We will be jeopardising the 
interest Of the weaker States. 

"'-
MR. CHAIRMAN: Let the hOll. 

Member resume his seat. I have to 
seek the opinion of the House. The 
time allotted fOr this discussion was 
two hours ... 

SHRI CHITTA BASU (Barasat): 
TIme should be extended. 

MR. CHAIRMAN: This is exactly 
what I am seeking from the House. 
The time allotted was 2 hours. I have 
received slips from a large number of 
Membe:-rs. It is a long list of spea-
kers which I have got here. Many 
hon. Members want to participate in 
this discussion. If the House agrees 
~re can extend the time and the dis-
cussiOn can continue. Now, We have 
got one hour and 15 minutes left for 
thi., Resolution. I am seeking the opi-
nion of the House. There are other 
Resclutions for discussion. But on this 
important Resolutio·n many Me:mbers 
want to take part in the debate. There-
fore, I am putting it before the House 
If the HOUSe agrees, then we can con-
ti nuE.- this discussion and may be thi!' 
will continue for the next Session also. 

SHRI K. A. }l.AJ AN: It is a very 
important Resolution. So man:.r 
Members want to participate in the 
ciscussion. But I have my own 
doubts. Rules provide certain limita 
tions even for extension. 

MR. CHAIRMAN: T'1at is why I am 
S( ~kipg the O!>lnlOn of the House. 
Now, many Members have exprec;sed 
their desire ~hat this is a very imp<>r'" 
tant resolution and they· would like to 

make their contribution. 

SHRI K. A. RAJAN: My submis-
sion is that 4: hours should be .tipu-
lated. 
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MR. CHAIRMAN: Mr. Venkatasub-
baiah, would you likE: to make any 
proposal as to how much more time 

should be allotted to this Resolution? 

SHRI P. VENKATASUBBAIAH: 
This can continue for 2 hours more, 
we have no objection. 

MR. CHAIRMAN: Can we continue 
for 2 hours more? That means, this 
discussion will be fOr four hours in 
totaL Today we wi]} be disC"ussing 
this up to 6.00 P.M. Tha-efore, we will 
Ilot be able to complete the dis,=ussion 
today. We will continue it in the "'l.ext 

Session. Now, Mr. PatH may conti-
nue. 

SHRI SHIVRAJ V. PATIL: Sir, I 
was submitting that if more financial 
powers are made available to the 
States, th~ States with enough re-
C"ources will benefit. But the States 
w·hich have enot t~e financial resources 
will suffer. At present we are talking 
about the new international (;conomic 
order. But in OUr country probably 
weare proposing that We should go in 
the 1 everse direction. That cannot be 
accepted; because as I submitted; on1y 

rich StatE:s will benefit if more finan-
cjal power is made available to them. 
Of course the Door State~ would suf-
:fer becau~e they would not h:tve the 
resources and because they would not 
havE: the resources they would not be 
able to look after the poor people, the 
needy people in their States. That is 
why I think the question of giving 
morf! financial powers doe~ not solve 
thE: problem. Now, what is required 
at thi~ stage in our country is to raise 
mor~ finances. Now, if you dist.ribute 
the power, that does not solve the 
problem. But if yOU raise the finaucps 
probably "that would solv~ t!le prob-
lem. Now, how the finanC'E::s should be 
distributed would be a qup~tion. We 
can devise a method by which equit-
able distribution may take place. \'Ve 
may giVe more to those States whi('h 
need more. We may take more from 
the states which can contribute more 
and if that principle is to be ~ppUedt 

the question of brioging all the Sta,",s 
on parwith each other will be solved 
The question of the needy people- will 
al~(" be solved. 

Now, the question of greater auto-
:r.omy is also suggested in this Resolu-
tiOll. What kind of greater autonomy 
lS i~f'eded? That is also a question to 
be: asked. Now, residuary power 1'5 
avai ~able to the States in the United. 
StQt€.~ of America. But the .residuary 
powers are not availa hIe to the Stat~s 
in CUr country. A man like Mr. 
Chftgla has written an article ()n this 
and hE:' has struggled also to see thc!t 
the Education was brought from the 
StDle list to the Concurrent List. WJ:-y 
dId he do that? He did that because a 
uniform policy with respect to the 
EJ~·('<.ition could not be formulated in 
O~~· country and the level of education 
jn OOe part of the country could not 
be. the same as in other part of the 
country, Sometimes without having Ion .. 
ger perspective before their eyes' vdth-
out understanding the implications, 
the state Governments e:rr.pha8jsed 
the local conditions, on the local his-
tory and on the local culture and 
consequently a parochial attitude was 
developed. In order to do away with 
that kind of parochiaJ attitude. in 
order to see that something good for 
the entire country as such is done, 
the subject was proposed to be trans-
ferred from the State List to the 
Central List, This was done and an 
objection was raised against that 
also. It was said that the Central 
Government is not gIvIng enough 
legislative power.s to the States. Now. 
there are so many subject on wklch 
the states are reluctant to legislate 
and sometimes they say that because 
those subjects are in the Concurrent 
List, it is the Union Legislature 
which should make the htw and then 
that law should be sent to i hem. 
They are not legislating on those 
subjects though the power to ; egis-
late is a"ailable to them. That is 
the position. The question ot giving 
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-more legislative powers 40ew not 
~ariSe at aU. 

Now, I come to the executive 
'Powers. In this connection, I would 
like to refer to the situations JU'ld 'to 
the structure in America and how 
thingS have happeneQ, here. This IS 
because sometimes when we talk Qf 
federal and unitary forms of Govern-
ment, we refer tb America also. In 
America when a bl~('"k person tried 
·to get admission in a school and it 
was not possible for him to do so, 
"the 'federal Government had to send 
its federal forces to see that he is 
ac3mitted to the school. There, the 
'1tederal ~utive pow. was used 
when required. The same kind of 
arrangement exists in our Constitu-
1ion also. It was not available in 
our Constitution earlier, but we 
amended the Constitution and we 
said that the union executive wouln 
have the power to send its forces to 
the States to see that the property 
of the union was protected and 
things detrimental to the interest of 
the country are not allowed to hap-
pen. That kind of amendment was 
done here also. As I said, in 
America also, the federal force was 
sent by the Federal Government to 
a State to see that the black person 
was admitted to the school. A fe~T 
days ago, we discussed in this House 
"the atrocities that are being perpet-
~rated on the Harijans and what wa3 
the view expressed here? The view 
expressed was that if the state Go .. 
vernments are not protecting the in 
terests of the Harij ans. the weake 3t 
and the ,.low\.iest, it is the union Go-
vernment which should come forward 
and see that ~their interests, their life 
and property, were protected. There 
lies the trend; how the people are 
thinking, that can be seen from this. 
If the State Government is not un-
earthing the consumer goods when 
these are available with certain 
vested interests, and make them 
available to the people who need it 
moat: what is to be done sbould the 
Central' Government sit and see only 
and do not take any steps in that 

direction. That cannot be expeetect. 
If the State Government is not t1tkiDa 
any steps, then the Central Gc,verrJ,. 
ment has to intervene. It' is fOJr 
this reason that the executive power 
is also to be made available to the 
Centre. 

Next, I come to the Question of 
pla.nning. What is planning after 
all? We have started thinkin.l in 
terms of planning at the grassroot 
level. But if we think only in terms 
ot planning at the grassroot and we 
do not think about the planning in 
a greater perspective, if we do not 
plan for a longer period for the na .. 
tion as a whole, the planning loses 
its meaning. Therefore, a meaning-
ful planning is possible only when 
the planning is done by the Centre. 
Of course, we can have some divi .... 
sion; we can make some power avaiL 
aole to the States and at the 10("al 
level also: but it we do that kind of 
planning atone, and we do not think 
in terms of the requirements of our 
people fOr the ten, twenty or twenty ... 
five years to come, as a whole, our 
pla~ning will lose its meaning. And 
if you want panning on a larger 
scale, on a bigger scale it can be 
done only by our Union Government 
or at this level, and not at the state 
level. If this co~cept of planning is 
acceptable; it is necessary that too 
much autonomy should not be avail-
able to the States. 

Maharashtra has done a great thing 
with respect to the develo'pment 0' 
industries. Punjab has gone ahead 
with the development of agriculture. 
It We are not paying any attention 
to the development of agriculture in 
Punjab; to that of industries in Ma ... 
harashtra-and We have given auto.-
nomy to Punjab, Maharashtra"" and 
West Bengal-and if you want that 
industries, agriculture, animal bus-
bandry and everything should dey&. 
lop in Punjab. West Bengal and Ma-
harashtra, it will mean wasting' 0\11' f 
resources. That will not hell) us. The 
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principle and philosophy of 1 nter-
dependence bas also to develop. If 
that kind ot philosophy does not de-
velop in our country, it is not going 
to be helpful to us. If you want to 
aee that that kind of philosophy, 
theory and principle cievelops in our 
eountry, it is necessary that the 
Centre should have more powelII. If 
you go on distributing and decentra-
lizing, it is not going to help us. 

It was in the olden days that we 
thought of giving more powers to 
the local Governlr..ent etc. It was not 
then possible to reach those far-olf 
places with in a stipulated time to 
communicate with them, But with 
the speedy means of communication 
now availab1e; we can tide over any 

difficulty control any si tuation and Pl'O-
yide for any eventuality in any part 
of the country. And if that is hap-
pening, when we think of decentra-
lizing it is necessary for us, at the 
same time, in this new age of! tech-
nology and science and when We can 
see far-off things, to see that power 
is made available to the Centre. 
When we talk only of giving more 
autonomy to the States, we are los_ 
ing sight of the natiOn as a whole. 
We have to keep our country before 
our eyes, and then the States. If we 
thilJk in terms of our nation as a 
whole, and not consider States as 
something more important than the 
nation, then nobody in this country 
would like to see that more power 
!than is available to the State_.s now, 
is given to them. 

SHRI BRAJAMOHAN MOHANTY 
(Puri) : Sir, I have read this resolu-
tion, and re-read it. The concept of 
true federalism incorporated in the 
resolution carries a dangerous poten-
ey for the future of the country. 

What is the concept of true fede-
ralism? We don't haVe to search for 
the principles of the American Con-
attflultion. Sdnce last 30 ~ars, this 
matter has been canvassed and de-

lr~(~·'i.i"" 

bated' in' different forums. tnti~tely 
a certain' idea has emergetl. Glvin, 
more powers to the State$' mesns 
changing the whole str"cture Of our 
Constitution. My submission would 
be that the federalism as it is COJ}-
ceived in the Indian consti1Ption, is 
the basic feature of the Indian Cons-
titution. Any change in that feature-
will not be permissible; and that 
cannot be done by Parliament. That 
Is what Supreme Court has said 
recently. 

What is the idea inherent here? 
The idea is that Articles 256, 356 and 
357 5hould go. That means the Pre .. 
sidential power to dissolve the Assem-
blies and to impose the Pres i-
dent\s rule will not be there. Article 
248 will be amended, and the demand 
is made that the residual power 
should go to the States. Article 249 
will be amended, where it has been 
provided that the Union Govern-
ment. under certain circumstances. can 
legislate on State subjects. Articles-
256 and 257 will be scrapped. These 
are the provisions \vhere it has been 
provided that Union Government 
have got powers and authority to 
give directions to the State to imple-
ment dutifully the -laws of the 
Centre. So; all these articles have 
to be amended, Then it has been 
demanded that Article 275 should go 
or should be sO modified that it 
would include such provisions like J 
75 per cent of the national revenue~ 
Union revenue from all sources 
should be given to the Sta1l2s. More-
over, the income tax. the corporation 
tax, all will come within the pur-
vie\\-T of the divisible pool. That 19 
what is being demanded. It is bein~ 
demanded that states must have a 
share in the formulation of the policy 
for planning in this country. So, all 
these changes together are not 
enough. It is further demanded that 
lAS, IFS, all the natio.nal services 
should be abolished. It!.s being de-
manded that, so far as law and order 
being a State subj~ct. the Indus'b:ial 
Security Force, the Border Securj.t,... 
Force, and Central Reserve Force all 
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these should not be thexe.. because of 
that the States' power is being en-
croached upon. 
1., J1rIL. 

So, this is the concept of federalism 
which is now being debated by a' 
section of people in this country and 
if it is introduced, the ultimate re-
'SUIt would would be what? This is 
a subject which involves very deli-
cate, very sensitive issues and my 
submission would be, such a vital 
issue be considered above the party 
1evel, above the strategy that some 
of the Opposition parties are adopt-
ing to fight this so-called authoritari-
anism in this country; it should b,-
above it. Otherwise, we shall go 
down in history that this generation 
was responsible for disintegration of 
the country, this generation was res-
ponsible for the failure of evolving a 
national culture, for the failure of 
evolving the integrated society. *>r 
"the failure of evolving a uniform 
pattern of development throughout 
.the country. So, my submission 
would be that this resolution should 
be seriously considered with for rea-
ching consequences that may follow. 
I oppose this resolution because it 
will weaken the country and affect 
affect our unity. So far as States 
are concerned, the total indebted-
ness of the states to the Union was 

;.B.s. 240 crores 'In 1952; now it is .... 
Rs. 800 crores. Unions' contribution to 
States, was 40 per cent of States 
expendture in 1st plan but in third 
plan is has gone up to 60 per cent. 
Still the situation is not satisfac-
tory. Suppose somebody says 
that is requires mutual consultation 
to evolve some consensus sort out 
problems of financial predicelnent 
of States in the forum of the Na-
tional Development Councll, I have 
no objection. But my submission 
would be the· manner in which it is 
being pursued. It carries a danger-
ous )'lOtency and ultimately it will 
lead us to dis'lntegratio:p of the 
country. You imagine the situa-
*n, the federal structure as it is 
now being demanded-either see 

the report of the fonner Chief. Jus-
tiCe of the Madras High Court Mr. 
Rajmaner or the CPI (1'4) (Bengal) 
memorandum, whatever it may be. 
if it is consIdered a true federalism 
what does it mean? It is bound to 
cut at the roots of country·s unity. 
You imagine the situation may arise 
when the excise duty, the custom go 
to the States. You know in the 
State of Assam, the Assam Govern-
ment has decided to open a centre 
for action of 'Tea of Assam' and the 
Bengal Government wanted to ~e
vent it. Then what was done? 
Bengal imposed octro'l. Assam had 
to abandon the idea. But new 
concept of true federation will OPQD 
flood gates of disputes. Suppose 
the Assam Government wjll impose 
excise, the Bengal Government will 
impose import levy Bengal will answer 
by imposing custom and in this way 
in the long run Assam would ne-
got'late with Bengladesh to use 
the POrt of Chitta gong to carry on 
export trade. Things may move 
.Tn this way. You imagine what wiD 
be the consequences. If the true 
federalism becomes the pattern of 
our constitutional life, my submis-
sion would be to imagine for a 
moment what would be the pattern 
of new changes to come to. our body 
policy?, Suppose you decide that 1971 
will be the base year in which who is a ) 
national and who is a foreigner will 
be decided in the soil of Assam, the 
Assam State Go'vf'rr.'n'''''t \\-"ill not 
implement it. What will be done? 
So, Articles 256 and 257 are essen-
tial. It should not be discussed or 
debated on party lines ; it should not 
be discussed as part of political 
strategy of political parties; there 
should be a national 
strategy. A national consensus 
should be evolved. This is a deli-
cate issue. If that spint will not 
emerge in the country" I remind you 
that Hindi would not travel beyond 
the Vindhya ranges. Parocb.i$l 
considerations will out weilb the 
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national attitude. That is why Con-
stituent Assembly made this type 
of arrangement in (.\ur constitution. 
In the background of the Partition 
of India it was thought that there 
should be a stro~ cent·re in this 
country. In the history of India 
whenever the Government at Delhi 
was weakened, the coWltry had to 
surrender to foreign dominat:lon; or 
the country was divided into pieces. 
That is why a strong Centre was 
conceived. Th~ former Chief Jus-
tice of In~ J ustice M~ajan was 
always expressIng the view that the 
powers given to the States have 
been excessive. It is also the view 
of a number of eminent jurists. The 
question should also be considered in 
tlie political background. When 
there was Chinese aggression, all 
the parties could not agree that it 
was aggression; committed. against 
India; all the political parties did 
Dot agree to condemn the Chinese 
because they were arming Naga re-

bels and Mizo rebels. Who are ftg'hting 
to be separated from India. There 
are forces working for disunity and 
weakening the nation. There are 
separat'lst movements sometimes in 
the name of religion or in the name 
of region or in the name of some-
thing else; they are ~eing canvassed 
and propagated. Attempts are 
made to weaken the country. I do 
not think that the sponsor of this 
resolution thinks in that way. 
She may be earnestly thinking while 
sponsoring the resolution, just as a 
child puts fire in the haystack with-

, out understanding the implications of 
that. My submission is that hone Mem-
bers ~ould not lend support to this 
resolution lightly. It is not only a 
question of mutual consultations bet-

ween the states and the U nh'ln on 
financial arrangements. The're are 
certain weak states. In my state 
'11 Per cent or the people are below 
the poverty line. We are opposed 
to giVi~ absolute po.wers to "the 
states or full autonomy to the states. 

If that becomes the pattern. the-
poorer states, und&~developed. states 
will be exploitee! by the richer or 
developed states. Because there is: 
a Union government. under their 
protective umbrella probleins are 
rosted out and weaker states receive 

protectiml. There should not be 
any chang~ in the Constitution so 
far as Centre-State relationshiD is 
concerned. The National Develop-
ment Council is there and within that 
forum we can discuss the problem. 
and sort out the irritations bet'ween 
the states and the Union.." 

SHRI CHITTA BASU (Barasat),: 
I rise and I consider it a great plea-
lSure to support the Resolution mov-
ed by the hon. Member of the House-
Shrimati Suseela Gopalan. 

While she was speaking, she right-
ly mentioned that this ReSQlution has 
got three major aspects. One aspect 
is the reappraisal of t'he existing 
Centre-State relations in order t'b 
ensure more autonomy for the states 
and in onsonance with the spirit and 
concept of federalism. 

I am deeply worried to note, in 
understanding the spirit behind this 
Resolution, some hon. Members 0p-
posite have tried to inject certab~· 
ideas or create an impression in the 
HOUSe that the object of this Resolu-
tion is to make the Union weaker 
and to make the Union inefi'ective. 
As a matter of fact if there is re-
casting of the COnstitution on the 
lines a8 has been suggested, the 
States will be stro~er. It does not 
mean that the Centre will be weak. 
If you have to make the nation 
strong and prosperous, it is necessary 
to have a strong states. Strong 
States constitute strong Uni'Gn. It is 
not only the question at making the 

Union stronlf, the country or the 
nation strong, but it is alae the que&. 
tion of allowing difterent rrouPs liv-
ing or inhabiting di1ferec.t parts of 
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the country, the scope 'ot develOping 
their own personality and to see that 
they can develop their own area'S. 
They can fulfil the hopes and aspira-
tiOlnS 01. the people of the area in 
aQcordance with their own genius 
and personality. That alone can add 
to the prosperity of the nation as a 
whole and I think this is the spirit 
which lies behind this Resolution. 

'l1Iere is no denying the fact. I have 
heard two speeches from two learned 
Members of this House that ttl-ere has 
been erosion of autonomy of the 

&tatM through the Constitution itself. 
I only want to mention some of the 
Articles which really take away the 
right which the States should enjoy. 
This Constitution loads the Centre 
with more powers at the expense of 
the autonomy of the states. The first 
example is, the Concurrent List has 
as many as 47 subjects. It would be 
noti(.~ that during the last ten years 
the Centre's tentacles have further 
spread eVen in the domain of law and 
order, which the Constitution visua-
lise~ as the exclusive state subject or. 
unC~l· the jurisdiction of the State. 
No«\, the Central Reserve Police is 
there. The Border Security Force is 
there. The Central Security Force is 
there They erode the rights of the 
States in the matter of law and order. 
By the 42nd Amendment of the Con-
situ 3tion, education has been taken 
away from the state List and has 'been 
made a concurrent subject, thereby 
eroding further the rights of the 
States. Article 248 provides that the 
resl.duary po'\vers should vest in the 
Union Government and it is only the 
Union Government Or Parliament 
which can legislate upon the subjects 
which are not enumerated In the 
Union or Concurrent lists. This is 
anot-her example of erosion into the 
rights of the states. This residuary 
power should vest in the states and 
not the Centre. Article 249 gives 
power to.the Union to legislate en the 
subjects in the state list on the plea 
of national integration. Even the 
right of the State legislature to legis .. 
late upon the subjects has been taken 
awav a~ it is the Centre which can 

.. 
legislate upon that. Article 28$ con-
fers upon the Union Government rilht 
to tax the property and income of 
States in certain cases: Article 302 
confers rights upon the UniOn Govern ... 
ment to put restrictionss on trade, 
commerce and intercourse within the 
States. As you have been pleased to 
mention, by applYing articles 356 and 
357, the Union Government can dis .. 
miss the State Ministries and dissolve 
the State legislatures. The recent 
example of dissolution of nine States 
Assemblies shows the direction in 
which the Central Government at the 
present moment wants to make use of 
articles 356 and 357. Similarly, article 
360 empowers the President to inter ... 
fere in a State administration on the 
grouDd of the reat to financial stability. 
Articles 200 And 201 empower the 
Govenror of a State to withhold 
assen t to Bills passed by the elected 
representatives of the people in the 
State legislature. I do not want to 
giVe more examples. These are the 
few instances. I have chosen whicb 
take away the autonomy of the State 
and stand in the way of the develop-
ment of the Saes in accordance with 
the hopes and aspirations of the 
people to develop according to their 
own genius and their own persona-
lity. 

The question has been raised in 
regard to planning. The state Gov-
ernment has no say in the matter of 
plannIng today. although the Planning 
Commission and the planning process 
occupy'a crucial position in the entire 
procec;s of our economic development. 
Loans and grants for development pur-
poses are now the prerogatives cf the 
Planning Conlmission. The states Gov-
ernments and State legislatUres have 
got no say in the matter of the 
allocation of loans and grants for the 
development of the States. 

My friend, Shri Lakkappa, waxed 
elequent On the Finance Commission. 
For his benefit I may say that the. 
framers of the Constitution visualised 
that transfers of federal finance 'to 
the states shall take place through the 
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Finance Commission alone. But in 
actual practice, what have we seen? 
We have fO\Uld that the Finance Com-
mission has been given a back seat. 
For example, during the period 1951 
to 1974 out of the total transfers of , 
federal finance of the order of 
Rs. 31,866 crores, the Finance Com-
missiOn. has distributed only Rs. 10,000 
crores. The amount allocated to the 
Planning Commission was Rs. 11,109 
crores and to the Finance Ministry 
through their discretionary grant about 
Rs. 10,744 crores. This bas to be taken 
note of. Out of the total transfer of 
federal finance of Rs. 30,000 and odd 
crores, the Finance Commisslon had 
the right to distribute or allocate one-
third of the total allocation, namely, 
Rs. 10,000 crores. Two-third of the 
divisible pool was elther through the 
Planning Commission or through the 
discretionary grants. That means, the 
Finance Commission has been given a 
back seat. The Finance Commission 
has not been given the proper scope of. 
deciding upon the principle JiS to the 
allocations of divisible pool. Over the 
years, it can be proved that the Plan-
ning Commission and the F'inance 
MinistrY's discretionary grants v.'ent 
on increasing. That is entirely at the 
discretion of the Union Finance Minjs-
try. Therefore, in order to give 
concrete shape to the ideas for which 
the Finance Commission was set up or 
visualised. it should have a constitu-
tional a~d statutory position. You 
know that the Planning Commission 
has got no place in the Constitution 
itself. The Planning Commission should 
be a body constituted in terms of the 
Constitution of the country. And if 
the Finance Commission is to discharge 
the responsibilities, as was visualised 
by the framers of 'the Constitution, 
Article 275 and other relEfVant Articles 
in relation to the Finance Commission 
are to be amended and recast. They 
should be recast in such a way as to 
see that 75 per cent of the total e~rn
ings of the Union Government from a 
State or raised from a State should be 
remjtted to that state itself from 

which it is raised. That su.ould be the 
principle for the creation of divisible 
pool. The divisible pool is i!reated in 
such a way tbat the States' resources 
are exploitet1. I have got no time ~ 
explain this. In Income-tax, the States 
haVe not got any proper share; in 
excise duties, the States have not got 
any proper share. Surcharge on in-
come-tax is a device by which the 
Union Government wants to deprive 
the State Governments of their legiti-
mate share. Cess is another device 
by which the Union Government 'wants 
to depriVe the States of their legiti-
mate and proper share. The o:Jestio:'l 
is that a greater and larger part of the 
divisible pool should go to the States 
because the resources of the states are 
inelast so whereas the responsjbili-
ties, functions and duties of the State 
Governments particuarly in relation 
to the economic development, educa-
tion, social services are elastic. These 
are increasing day by day as the hopes 
and aspirations of the people continue 
to grow. Therefore, while the re-
sources for revenue earning is not 
elastic, is inelastic, the demand of the 
people of the States is growinq, is 
increasing. Therefore, We have to give 
adequate scope for revenue earning to 
the States to coPe with the situation. 

Some members opposite mentioned 
about the concept of federalism Here 
I would like to read one quotation 
from the election manifesto of the 
Indian National Congress, the undivid-
ed Congress, 01/ the year 1945, on the 
basis of which election the Constituent 
Assembly was formed and the Consti-
tution was drafted and finally adopted. 

SHRI INDRAJIT GUPTA: (Basu-
hat): At that time, a perSon like Shri 
Jawaharlal Nehru was present. He is 
no longer there. 

SHRI CHITTA BASU: It says: 

"The Federation of Indian must be 
a willing union ot its various parts. 
In order to 8ive the maximum of 



CHAITRA 1, 1992 (SAKA) Relationship (ReI.) 310. 

freedom to the constituent units, 
there ".1' be a minimum list ot 

'COtnmOD end essential federal sub-
jects Which will apply to all units, , 
and a further optional list of common 
subjects, which may be accepted by 
such units as desire to do so." 

Was it not completely clear that the 
minimum subjects should be with the 
Federal Government and the maXlmUm 
opportunity should be given to the 
States. which is the principle of 
Fe::ieTalism which this Reiolution 
wants to uphold? 

SHRI INDRAJIT GUPTA: That 
applies only when there is one-party 
rule throughout the country .. (In-
terruption.) . 

SimI CHITTA BASU: I will noW 
quote what Pandit Jawarharlal Nehru 
said abou.t federalism In The Discovery 
Of India. 

uThe right of any well-constltuted 
area to secede' . 

-even he considered the question of 
fiecession-

ufrom the Indian federation or 
Union has often been put forward, 
and the argument of the USSR is 
advanced jn r.;UPl11 -t of it. Before 
any such right of secession is 
exercised, there must be a properly 
constituted functioning free India. 
It may be possIble then, when ex-
ternal Influences nave been ren10ved 
and the real prublen1s face the 
country, to consider such questions 
objectively and in a spirit of rela-
tive detachment, far renloved from 
the emotionalism 01 today, which 
~n onlv lead to unfortunate conse-
quenck!oS, which we may have all to 
regret later. Thus, it may be desir-
able to fix a period, say, ten years. 
Later, after the establishment of the 
free Indian. States, at the end of it, 
the right to secede may be exercise.' 

Of course, the right ot secession is not 
their in our Constitution, But even 
that was visualized by Pandit 
Jawharlal. Nehru ... (Interruptions) 

MR. CHAIRMAN: He has given a 
quotation, You ean give eounter arlU-
ments, but not interrupt him. 

SHRI CHITl~A BASU: I read the 
quotation for the benefit o.f the mem-
bers who are in the Congress benches 
so that they also know what their 
lead'~r once considered about this 
federalism. My object 1S to drive honle 
to those persons who are opposing 
the concept of federalism _to go through 
what their distinguished leader 
aco~pted, and that is I think for thg 
benefit of the c.ountry. 

Lastly, Sir, the subject is to have 
fa dIalogue to see whether there is 
national consensus on the subject. The 
questIon is that theJ:e should be tnQre 
autonomy for the States, the question 
is that there should be larger financial 
power for the States, the question is 
to see that the Centre becomes 
stronger and at the same time the 
states also become stronger and in 
order to have a dialogue, the proposal 
in the Resolution, as moved, for a 
eonference of the Chief Ministers of 
the States and representatives to see 
that consCIIlSus is arrived at shoUld be 
accepted. The question is that the 
Constitution requir~s a fresh look and 
in this regard I kno,v there were the 
Irecommendations of the Administra ... 
tive Reforms Commission, There was 
the Rajamannar Committee set up by 
the Government of Tamii Nadu. They 
also made certain recommendations 
and those recommendations are also 
far-reaching and some recommenda-
tions hav~ also been made by the Lett 
Front Government of West Bengal. 
Therefore, all those recommendations, 
all those observations and all those 
studies ffic:'lde by different committees 
land different authorities on the subJect 
Ishould be taken into account to see 
how a better, a more cordial and co-
operativ,c Centre and state relation 
can be develooed in the interest of 
national unity and integrity. 

Sir, those days are gone when in the 
words 01 C. Rajagopalachary the 
Centre and Sta~ relation was notblnc 
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but the affairs of the Alec and dif!t'-
rent State Congress Ol"g.anisations. 
Now it ia the era Of multi-party 
politi~s. One party canqot hope to be 
tin power both at the Centre and in the 
States. We have stepped into a new 
era. Now, it is the era of ft!deral 
polity. It is not the era of uni-party 
polity. The days Of uni-party polity 
are over and the days ot multi-party 
polity are ahead So, r think this 
great House will respond to the urges 
of the multi-party polity of today and 
tomorrow. 

SHRr NARAYAN CHOUBEY (Mid-
napore): Sir, I support the Resolu-
tJion. r do not Vv·ant any secession. My 
friends opposite are nervous when hone 
Comrade Chitta Basu has read what 
Pandit 1awaharlal Nehru had written. 
But we are not for secession, we want 
to keep India as one. But India is a 
federal republic. India IS one country, 
but India is not an autonomous unit. 
It is a uni1:.ted republic of several 
autonomous units, and it is my Bharat. 
It is like a bunch of flowers. You find 
a rose here and you find a Jasmine 
there. Here you find Bengalis, there 
you find Orias, here we find Tamil 
Nadu -oe·,)Pt.e aIld there you find other 
people and altogether it is the united 
India. In the pre-Independence days, 
even the National Congress had their 
own Congresses in various States and 
th~y also wanted linguistic States 
'\'IIrhich possibly they did not give, but 
Uterally they had to concede this 
demand after a tremendous masss 
~vement in this country. You know 
how Potti Sriramulu mad e a sacrifice 
then and then only Andhra State came 
into being and only after thE' Andhra 
state came into being you know huw 
these bilingual states 'Wtare divided 
end linguistic states came into. being 
e'\~en though there are national dIffi-
culties today. So, only a proper and 
bal =lncecf t-elatien between the Centre 
and the States is of utmost importance 
today to save the democracy and the 
integrity of my coun.try which is India. 
It is the States, 'which are in charge 
of welfue activities, but the resources 
with .... al·e inadequate. Every 

Review Committee has said this. "The 
dominant financial pO'Sltion Of tbe 
Centre in relation to the Stat_ lives 
them. an eXa.&gerated. notion of their 
importance and knOWledge. and it ciaes 
not allow a sufficient place to the p4)int 
of viJaw of the states. Here is the 
hitch. If it is not solved, we shall 
.,ee very bad days, and even the Lord 
cannot save us froln the fissjparous 
tEndencies which are rai~ing their 
heads. 

Memoors opposite have said that 
only a strong Centre can keep the 
balanCe in this country, can keep 
everything in the proper order. What 
is happening in Assam and the north-
eastern region? You mayor may not 
like the movement that is goinS on 
there, but is it not a fact that the 
main reaSOn for it is imbalance, 
'neglect ot their demands, lack of Cen-
tral aid communication~ and develop-
ment, i~ spite of there being a strong 
Centre? To say that a strong Centre-
alone wi thou t strong and powerful 
,St.ates can solve all the problems is 
wrong logic. and this shOuld be given 
up for all time to come 

In Assam today they are raising the 
slogan ot a Uni~d states of Assam. 
Some of them \\ ant even independence 
from India. But a strong Centre is not 
tabl~ to solve the problenl. And if 
they do not look into the problems vf 
the vanous Statps properly, 8uch 
things will develop. 

May I ask: with such a strong Cen-
trp, why so many States are still 
backward? So much money is being 
taken from Wpst Bengal, Maharashtra 
and oth~r Stat€'~, but you have a weak 
Orissa, Madhya Pradesh, Assam etc., 
which ::lrt~ backward still. Why? This 
is not I.. "pla:nec1 ~y friends opposite. 

Another argument put forward is 
that the Centre must have power in 
their hands to save ~he HariJans, 
Adivasht or the minorities from atro-
CIties. A ~~ry queer logiC'. I again say 
that the proof of the pudding is in the 
eating thereof. Pipra and Narainpur 
'aXe being quoted because there were· 
.non-Congress .Governments tbf'l"~ but 
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in Andhra Pradesh da), in and day out 
Rarijans are being beaten, women aloe 
being raped ana kidled, but we do not 
lad a wo.rd of sympathy for them. So, 
JlOt politically motivated? 

1 say we are for a strong Centre, 
but We are not for weak States. 
Strengthening the States does not 
mean weakening the Centna. If we 
make Orissa, West Bengal or Assam 
~ong, Delhi becomes weak! It is a 
very queer logic. If we want a strong 
India, the St.ates should also be 
strengthened. 

I come from the trade union move-
ment. We have seen that Central 
\fOrces have been sent to the States 
10 break our strikes, to suppress the 
workers and the poor peasants' move-
-mente That is your role. Now you 
say you are going to send your forces 
to save Harijan5. But wh-=-rever you 
have sent your forces, you have done 
so to break the Railway strike and 
other strikes and that is your game. 
Even if I concede your right to send 
yOUr forces to various States when-
ever it is required, would you not 
care to take the consent of the vari"us 
State Governments and will you send 
your forces without getting their con-
sent? Suppose in a State 'A', you 
think the caPF should go, but the 
State Government there does not think 
so and as a result if the State Govern-
ment forces and the CRPF clash, is 
that not a confrontation? Where are 
you going to? I want to say what is 
being planned by you. I am from W,.est 
Bengal. Unfortuna.tely for you and 
fortunately for the country, we have a 
Lett Front Government there and that 
Government has never said that it 
would not abide by your rules and 
regulations. But CUr Central Minister, 
Shri Ghani Khan Caudhuri had said 
that it is hils duty to throw the West 
Bengal Government into Bay of Bengal. 

THE :&iINISTER OF ENERGY AND 
IRRIGATION AND COAL (SHRI 
A. B. A. GHANI KHAN CHAuDHURI): 
On a personal explanation. I have not 
said that. I had talked to the Chief 
Minister and he bad also given in the .. 

press what I had said. What I have 
said is this: "It the misrule petld:.ts~ 
the people of West Bensel wW tbtow 
the present Government into Bay of 
B&ngal." (Interruptions) 

SHRI SAMAR MUKHERJEE: (H(}w .. 
rah): Everybody knows that he alonct 
cannot throw the West Bengal Govern-
ment into Bay of Bengal. 

SHRI A. B. A. GHANI KHAN CHAU~ 
DHURI: I said that the people of West 
Bengal will throw it. 

SHRI SAMAR MUKHERJEE: It 
means ''your people". (Interruptions) 

SHRI NARAYAN CHOUBEY: What 
is the reality? You are well versed in 
Ramayana. If one goes through the 
story of Ramayana, he will see that 
Hanuman brought down a bill named 
'Gangavadhan'. Our Minister must be 
more powerful than Hanuman if he-
were to throw the West Bengal Gov-
ernment into Bay of Bengal. 

What is the reality? Actually, the 
ruling party at the Centre is playing a 
dual game. Take the case of Assam. 
There is turmoil in Assam. Many 
people are being killed there and it 
really seems that the Central Govern .. 
ment, led by Shrimati Indira Gandhi, 
is taking very cautious steps so that 
the Assam situation calms c;lown~ they 
are moving in a planneq manner. But 
what is their counter-part in West 
Bengal doing? Sbri Subroto Mukerjee, 
the leader of the Congress-I Party, is 
organising bandhs, processions, burn-
ing the office of Assam Trihue in West 
Bengal.. (Interruptions) The ruling 
party, i.e., the Congress .. I Party, is not 
organising this movement is any other 
State, they are not doing it in Tamil 
Nadu or Bihar or any _other state, they 
are doing it only in West Bengal be-
cause th~y want to create law and 
order problem there so that they can 
get a plea to bring down the Lett Front 
(j-overnment in Wefiit Bengal, as they 
have done in nine other States. That 
is their game. Hence, I appeal tha1 
the ruling party sould hear the aoun<! 
of time. The time is bygone, by,one 



3 75 Cent"e State MARCH a1, 1980 
, 

[Shrt Nar&Yan Choubey) 
one the days 0 t monopoly ~rule of the 
Con,ress party in all the states and at 
the Centre, bygone those days; tbey 
will never come back.. You won a very 
big victory in 1971 and lost in 1977. 
You have again won in 1980 only with 
42 per cent of votes, not more than 
that. You should remember -that. 

I request the honourable House, for 
the sake of India, for the sake of de-
mocracY,for the sake of federal re-
public of our country, to see that the 
resolution passes through and a dia .. 
logue is opened so that a proper balanc-
ed relationship between the Centre and 
the States can be achieved. 

With these words, I conclude. 
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MR. CHAIRMAN: Now we may take 
up 1he Call Attention motion. 

SHRI c. T. DHANDAPANI (Polla .. 
chi): I have given my name. 

MR. CHAIRMAN: This debate wiD 
continue in the next session. It is not 
concluding. There are some members 
who would like to speak, but they will 
have an opportunity in the next session. 

18.03 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

(i) REPORTED EXPLOSION AT NJRSHA 
COLLIERY OF THE EASTERN COAL-
FIELDS LTD. 

MR. CHAIRMAN: Shri Janardhana 
Poojary-not here. Shri Samar Mu-
kherjee. 

SHRI SAMAR MUKHERJEE (How-
rab): I call the attention of the l\nni ... 
ter of Energy and Irrigation to tbe 
following matter of urgent public im-
portance and request that he may make 
a statement thereon: 

The reported explosion ~t Nirsha 
Colliery of the Eastern Coalfields 
Ltd., causing the death of 7 persona, 
and injuries to several others . 

THE MINISTER OF ENERO VX AND 
IRRIGATION AND COAL <san! A. 
B. A GHANI KHAN CHAUDaUBl): 
Sir, it is with deep distress that I have 
to inform the House 01 the unfortu. 
nate accident which took place :In the 


